22

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
nsolvency Resolution Process for Corporate Persons) Regulations,
Insol Resolution P, for C P Regulati 2016

FOR THE ATTENTION OF THE CREDITORS OF
ADJOIN DREAMPROJECTS & AGRO PVT. LTD.
RELEVANT PARTICULARS
.| Name of Corporate Debtor ADJOIN DREAMPROJECTS & AGRO PVT. LTD.

Date of incorporation of Corporate Debtor | 19-09-2013

Authority under which corporate debtor is | ROC ~New Delhi
incorporated / registered

N

w

4.| Corporate Identity No. / Limited Liability | U70101DL2013PTC258100
Identification No. of Corporate Debtor
5.| Address of the registered office and Registered Office: C-14, Basement,
principal office (if any) of corporate debtor | Greater Kailash Enclave-1, New Delhi -110048
Also at: 702-704, D-Mall, Netaji Subhash Place,
Pitam Pura. Delhi — 110034.
6.| Insolvency commencement date in May 17, 2022
respect of corporate debtor (order received through email on 18.05.2022)
7.| Estimated date of closure of insolvency | November 13, 2022
resolution process
8. |Name and Registration number of the Mr. Jaswant Singh
insolvency professional acting as Interim | Reg. No.: IBBI/IPA-002/IP-N00372/2017-18/11135
Resolution Professional
9. | Address and e-mail of the interim 70/15, 2nd Floor, Ashok Nagar,

New Delhi-110018

E-mail: csjaswantsingh@gmail.com
IRP- Jaswant Singh

Add: 70/15, 2nd Floor, Ashok Nagar,
New Delhi-110018

Email: cirp.adap@gmail.com

1st June, 2022 (14 days from the
date of the receipt of the Order)

NotApplicable

resolution professional, as registered
with the Board

Address and e-mail to be used for
correspondence with the interim
resolution professional

>

.| Last date for submission of claims

S

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

.| Names of insolvency professionals identified
toactas authorised representative of creditors
inaclass (three names foreach class)

>

Not Applicable

THE JANATA CO-OPERATIVE BANK LTD
H.0, 32, Netaji Subhash Marg, Darya Ganj, ND
CORRIGENDUM
This is with the reference of E- Auction
Sale Notice, published in this newspaper
dated 13.05.2022 in which Reserve Price
was wrongly mentioned as Rs.16,63,841/-
instead of Rs. 40,00,000/- Kindly
read/consider the correct Reserve Price
i.e. Rs. 40,00,000/- only. All other content/

matteris same.
Date: 21/05/2022 Place: New Delhi

Recovery Officer|

DENMAND NOT

Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement of

Security Interest Act, 2002 (the said Act.) read with Rule 3(1) of the Security Interest (Enforcement) Rules,
2002 (the said Rules). In exercise of powers conferred under Section 13(12) of the said Act read with Rule
3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd. (IIFL HFL) (Formerly known as
India Infoline Housing Finance Ltd.) has issued Demand Notices under section 13(2) of the said Act,
calling upon the Borrower(s), to repay the amount mentioned in the respective Demand Notice(s) issued
to them. In connection with above, notice is hereby given, once again, to the Borrower(s) to pay within 60
days from the publication of this notice, the amounts indicated herein below, together with further interest
from the date(s) of Demand Notice till the date of payment. The detail of the Borrower(s), amount due as
on date of Demand Notice and security offered towards repayment of loan amount are as under:
Name of the Borrower(s)/ Description of secured asset
Guarantor (s) (immovable property)
Mr. Hansraj Meena, éI” tr’l‘at giesce éand parcel of the propertfys%%inogoz
: Devi at No. S-3, admeasuring super area of 800.

Mrs. Prabhati Devi Sq. Ft., Situated at Second Fivor. Plot No. D-22,

( Prospect No.911544 )

Demand Notice Date
& Amount
18-May-2022
Rs.15,66,893/- (Rupees
Fifteen Lakh Sixty Six

The Janata Co-operative Bank Ltd Thousand Eight Hundred | Ramnagariya South, Village Shri Kishanpura,

Ninety Three Only) | Tehsil Sanganer, Jaipur-302017.

If the said Borrowers fail to make payment to IIFL HFL as aforesaid, [IFL HFL may proceed against
the above secured assets under Section 13(4) of the said Act, and the applicable Rules, entirely
at the risks, costs and consequences of the Borrowers. For, further details please contact to
Authorised Officer at Branch Office: Ambition Tower, Plot No. D-46-B, Offices No. 307 To 312,
Malan Ka Chauraha, Agrasen Circle, Subhash Marg, C-Scheme, Jaipur-302001 / or Corporate
Office: IIFL Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana.

Place: Jaipur, Date: 21-05-2022 Sd/- Authorised Officer, For IIFL Home Finance Ltd

Form No. 5

Before the Debts Recovery Tribunal
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SIMBHAOLI SUGARS LIMITED
(Formerly known as 'Simbhaoli Spirits Limited')
Regd. Office : Simbhaoli Dist. Hapur (U.P.) - 245207
CIN -L15122UP2011PLC044210
E-mail: info@simbhaolisugars.com Website: www.simbhaolisugars.com

EXTRACT OF AUDITED CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER AND YEAR ENDED MARCH 31, 2022

600/1, University Road, Near Hanuman
Setu Mandir, Lucknow-226007
(Areas of Jurisdiction - Part of Uttar Pradesh)
Summons for filing Reply and
Appearance by publication

The Karur Vysya Bank Ltd.,
@ Karur Vysya Bank DIVISIONAL OFFICE, No.6, 3rd Floor,

Lm Opp: Metro Pillar No: 80, Pusa Road,

Karolbagh, New Delhi - 110 005

>

(a) Relevant forms and
(b) Details of authorized representatives
are available at:

a) Weblink: https://ibbi.gov.in/downloadform.html
b) NA- based on available records

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Adjoin Dreamprojects & Agro Pvt. Ltd on 17th May,
2022. (Orderwas received through email on 18th May 2022 from Hon'ble Court officer, NCLT ).

The creditors of Adjoin Dreamprojects & Agro Pvt. Ltd, are hereby called upon to submit their claims
with proof on or before 1st June, 2022 to the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act
as authorised representative of the class in Form CA.:-NOTAPPLICABLE
Submi of false or proofs of claim shall attract penalties.

s

Sd/-
Jaswant Singh
IP REGISTRATION No. : IBBI/IPA-002/IP-N00372/2017-18/11135

Date: 20.05.2022 Interim resolution Professional

Place: New Delhi

&

JAGSONPAL

In the matter of Adjoin Dreamprojects & Agro Pvt. Ltd

JAGSONPAL PHARMACEUTICALS LIMITED
Registered Office : T-210 J, Shahpur Jat, New Delhi- 110 049
Phone : 011-46181100 & 46109900, Fax : 01126493841
Website:www.jagsonpal.com, email:cs @jagsonpal.com
CIN: L74899DL1978PLC009181

INFORMATION REGARDING EXTRA ORDINARY GENERAL MEETING OF
JAGSONPAL PHARMACEUTICALS LIMITED

In compliance with the applicable provisions of the Companies Act, 2013 ("Act") and rules
made thereunder and the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 read with General Circular No. 14/2020 dated
April 8, 2020, General Circular No. 17/2020 dated April 13, 2020, General Circular No.
20/2020 dated May 5, 2020, General Circular No. 22/2020 dated June 15, 2020, General
Circular No. 33/2020 dated September 28, 2020, General Circular No. 39/2020 dated December
31, 2020, Circular No. 02/2021 dated January 13, 2021 and MCA General Circular No.
03/2022 Dated 05" May, 2022 (collectively "MCA Circulars") and Securities and Exchange
Board of India ("SEBI") vide its circular No. SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated May
12, 2020 and circular No. SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated January 15, 2021
(collectively "SEBI Circulars"), the Extra Ordinary General Meeting (EGM') of the members
of Jagsonpal Pharmaceuticals Limited will be held on Friday, June17,2022 at 11:00
A.M. (IST) through Video Conferencing ("VC")/ Other Audio-Visual Means ("OAVM"),
to transact the businesses set forth in the Notice of EGM. Members attending the EGM
through VC/OAVM shall be reckoned for the purpose of quorum under Section 103 of the Act.

In accordance with the MCA Circulars and SEBI Circulars, the Notice of EGM and other
documents required to be attached thereto will be sent only through electronic mode to those
Members whose e-mail addresses are registered with the Company / Depository Participants
(DPs). The aforesaid documents will also be available on the website of Company
www.jagsonpal.com and the website of Stock Exchange www.bseindia.com, www. nse.com
Further, Members can join and participate in the EGM through VC/OAVM facility only. The
instructions for joining and manner of participation in the EGM has been provided in the
Notice of the EGM.

Members, who are holding shares in physical / electronic form and their e-mail
addresses are not registered with the Company / their respective Depository
Participants, are requested to register their e-mail addresses at the earliest by sending
scanned copy of a duly signed letter by the Members mentioning their name, complete
address, folio number, number of shares held with the Company along with self-
attested scanned copy of the PAN Card and self-attested scanned copy of any one of
the following documents viz. Aadhar Card, Driving License, Election Card, Passport,
utility bill or any other Government document in support of the address proof of the
Members as registered with the Company for receiving the Notice of the Extra-
Ordinary General Meeting (EGM) by e-mail to cs@jagsonpal.com or
admin@mcsregistrars.com. Member holding shares in demat form can update their
e-mail addresses with their Depository Participants.

The Company is providing remote e-voting facility to all its members to cast their votes on
the resolutions set out in the Notice of the EGM. Additionally, the Company is also providing
the facility of voting through e-voting system during the EGM. The detailed procedure for
casting votes through remote e-voting/ e-voting has been provided in the Notice of EGM.
For Jagsonpal Pharmaceuticals Limited
Sd/-
Nandita Singh
Company Secretary
Mem. No. : A48520
Place: New Delhi
Date: 20.05.2022

Possession Notice
Issued under Rule 8(1)] of Security Interest (Enforcement) Rules, 2002
The undersigned being the Authorized officer of THE KARUR VYSYA BANK LIMITED
under the Securitisation & Reconstruction of Financial Assets And Enforcement of
Security Interest (Second) Act, 2002 (Act 54 of 2002) and in exercise of powers conferred
under section 13(12) read with Rule 3of the Security Interest (Enforcement) Rules, 2002
issued a demand notice dated 05.02.2022 calling upon the borrowers (1) M/sKhanna
Brothers, Per Prop : Mr. Hitesh Khanna, 511/1, Katra Ishwar Bhawan, Khari Baoli, Delhi— 110
006 (2) Mr. Hitesh Khanna, S/o Late Sh. Avinash Khanna, R/o C-268, 3rd Floor, Vivek Vihar,
Phase-I, Delhi-110095 (3) Mrs. Shakshi Khanna, W/o Mr Amit Khanna R/o C-268, 3rd Floor,
Vivek Vihar, Phase-l,Delhi-110095 (4) Mr Amit Khanna, S/o Late Sh. Avinash Khanna, R/O
C-268, 3rd Floor, Vivek Vihar, Phase-,Delhi-110095 (4) Smt Shivali Khanna, W/o Hitesh
Khanna,C-268, 3rd Floor, Vivek Vihar, Phase-I, Delhi-110095 to repay the amount
mentioned in the notice being Rs. 11,04,356.90 (Rupees Eleven Lakh Four Thousand
Three Hundred Fifty Six and Paisa Ninety only) within 60 days from the date of receipt of the
said notice
The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under sub-section (4) of section 13 of
Act read with Rule 8 of the Security Interest Enforcement) Rules, 2002 on this the 20th day of
May of the year 2022.
The borrower in particular and the publicin general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of THE KARUR
VYSYABANK LIMITED for an amount of Rs. 11,04,356.90 (Rupees Eleven Lakh Four
Thousand Three Hundred Fifty Six and Paisa Ninety only) and interest thereon.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the

0.A. No. 960 of 2021
Dated : 03-03-2022

PUNJAB NATIONAL BANK
Versus
Sh. Subhash Chaudhary & Ors.

1. Sh. Subhash Chaudhary (Borrower)
Slo Sh. Charan Singh, R/o E-31, Windsor
Park, Indirapuram, Ghaziabad - 201010
Uttar Pradesh

Also at: H.No. 02, Krishna Nagar Baghu,
Vijay Nagar, Ghaziabad - 201009 U.P.

2. Sh. Ravinder Kumar (Guarantor) W/o
Sh. Charan Singh, R/o H.No. 1, Niti
Khand-1l. Indirapuram, Ghaziabad-
201014, Uttar Pradesh

In the above noted application filed, you are
required to file reply in Paper Book form in
two sets alongwith documents and
affidavits (if any) personally or through your
duly authorized agent or legal practitionerin
this Tribunal, after serving copy of the same
on the Applicant or his counsel/duly
authorized agent after publication of
summons, and thereafter to appear before
the Tribunal on 26-05-2022 at 10.30 A.M.
failing which the application shall be heard

and decidedin ygurbabssnce. Bl'esl:s"alr Act,in respect of time available, to redeem the secured assets.
ebts Recovery Tricunal BRIEF DESCRIPTION OF SECURED ASSETS

APPENDIX IV
[See rule 8 (1)]

POSSESSION NOTICE

(for immovable property)
Whereas,
The undersigned being the Authorized Officer of the INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) under the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of powers conferred under Section 13 (12) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
26.11.2021 calling upon the Borrowers VENKATARAO CHOUDHARY GUTTA ;
PLOT NO-629 G-2 NITI KHAND, INDRAPURAM GHAZIABAD, GHAZIABAD,
UTTAR PRADESH - 201014, VENKATARAO CHOUDHARY GUTTA ; G-2/F-2
PLOT NO-629 NITI KHAND -2, PLOT NO-629 NITI KHAND OPP. PRESIDUM
SCHOOL GHAZIABAD, GHAZIABAD, UTTAR PRADESH - 201014, SUMATHI
KANTAMANENI ; G-2/F-2 PLOT NO-629, NITI KHAND -2 OPP. PRESIDUM
SCHOOL, GHAZIABAD, UTTAR PRADESH - 201014 to repay the amount
mentioned in the Notice being Rs.43,62,680.40 (Rupees Forty Three Lakhs Sixty
Two Thousand Six Hundred Eighty and Paise Forty Only) against Loan Account
No. HHLNOI00285722 as on 24.11.2021 and interest thereon within 60 days from
the date of receipt of the said Notice.
The Borrower having failed to repay the amount, Notice is hereby given to the
Borrower and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers conferred
on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the
Security Interest (Enforcement) Rules, 2002 on 19.05.2022.
The Borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the INDIABULLS HOUSING FINANCE LIMITED for an amount of
Rs.43,62,680.40 (Rupees Forty Three Lakhs Sixty Two Thousand Six Hundred
Eighty and Paise Forty Only) as on 24.11.2021 and interest thereon.
The Borrower’s attention is invited to provisions of Sub-Section (8) of Section 13 of

the Actinrespect of time available, to redeem the secured assets

DESCRIPTION OF THE IMMOVABLE PROPERTY

FLAT NO G 2, GROUND FLOOR, REAR SIDE, PLOT NO 629, NITI KHAND-II,
GHAZIABAD, UTTARPRADESH-201014.

Sd/-

Authorised Officer

INDIABULLS HOUSING FINANCE LIMITED

Date :19.05.2022
Place: GHAZIABAD

Entire residential building at B-203, Ramprastha Colony, Ghaziabad - 201 011
admeasuring approximately 351 sq. yads and bounded as under:

North: Road 30 feet South: Service Lane

East: Plot No: 204 West: Road

Place: Ghaziabad Chief Manager & AUTHORIZED OFFICER
Date : 20-05-2022 THE KARUR VYSYA BANK LIMITED

(Rs. in Lacs)
Quarter ended Year ended
S March December | March March March
N : Particulars 3, '2022 31, 2021 | 3, '2021 3, ?022 3, '2021
o. Audited # | Unaudited | Audited/ | Audited | Audited/
Recasted Recasted

1 | Total income from operations (net) 35,116.05 | 25,875.76 | 45,765.34 | 114,896.23 |129,702.41

2 | Net Profit/ (loss) for the period before Tax and 2,065.46 (21.46) 337.83 (882.16) | (2,650.55)
exceptional items

3 | Net Profit/ (loss) for the period before Tax and after 825.51 (21.46) 266.29 | (2,122.11) | (2,722.09)
exceptional items

4 | Net Profit/ (loss) for the period after Tax and 707.52 (36.44) 240.27 | (2,244.23) | (2,736.15)
exceptional items

5 | Total Comprehensive Income for the period [comprising 800.03 (36.44) 256.22 | (2,151.72) | (2,720.20)
net profit/(loss) for the period (after tax) and Other
Comprehensive Income (after tax)]

6 | Paid up equity share capital (face value Rs.10/- each) 4,127.90 4,127.90 | 4,127.90 4127.90 | 4,127.90

7 | Other Equity (11,053) | (8,922.05)

8 | - EPS before exceptional item 472 (0.09) 0.76 (2.43) (6.46)
- EPS after exceptional item 1.71 (0.09) 0.58 (5.44) (6.63)

peakca '[ uco BANK| E-Auction Sale Notice to General Public APPENDIX-IV-A

T S favar & [See proviso to rule 8(6) Sale notice for sale of Inmovable property

E Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002, read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor (s) that the below described immovable
property mortgaged/ charged to the Secured Creditor, the physical Possession of which has been taken by the Authorised Officer of UCO Bank
Secured Creditor, will be sold on "AS is where is", As is what is", and "Whatever there is"on 06.06.2022 from 1.00 PM to 5.00 PM for recovery
of Bank’s Dues as mentioned below plus interest and expenses due to the UCO Bank Secured Creditor from Following
(Borrowers/Mortgagors/Guarantors). The whole schedule of Auction Proceedings is as under:

Details of E-Auction:. DA1€ 01 E-Auction: 06.06.2022 Time: 1.00 PMto 5,00 PM, Date of Visit : 03.06.2022 Time:
etails of E-Ruction:= ;14 11,00 AM to 4:00 PM, Date of EMD Submission: 05.06.2022 Up to 11:00 am

S. Name of the Borrower Outstanding | Reserve Price
EMD Amount

] Branch: Description of Secured Assets Amount as on
Rs.

Honours your trust

0. Contact No. E-mail: Date
1.|B/o Kotputali All that part & parcel of the Residential Property of Sh.| Rs. 2379632.60

Sh. Chiraniji Lal Saini S/o Sh. Ghansi Ram | Chiranji Lal Saini S/o Sh. Ghansi Ram Saini consisting ason 4473000/-
Saini, Smt. Beena Devi W/o Sh. Chiranii| of land & building situated at Dhani Surdaswali, Shyam |~ 31.05.2021 Rs. 447300~
(L;r‘: Sa',n;RSh- %“,@Sh thathd SSam'lIS}éO Sh. | Nagar, Dabla Road, Kotputii, Distt. Jaipur (Rajasthan). i"('L“r‘:s“lslil"’)ew :

ansi Ram saini and Sh. sunil Kumar| vide sale deed No. 2010001627 duly registered on
Saini S/o Sh. Ghansi Ram Saini Alll14/05/2010 at Sub-registar office, Kotputli, Distt.| *'-0%2021)

resident of Dhani Surdaswali,
Nagar, Dabla Road,

For detailed terms and conditions of the sale, please refer to the link provided in UCO Bank Secured Creditor’s website i.e 1. https://ibapi.in/
2. hitps://www.mstcecommerce.com/auctionhome/ibapi/index.jsp Authorised Officer
Date: 21.05.2022 Place: Jaipur UCO Bank

Shyam | jaipur. Admeasuring about 570 Sq. Yds.

Home First Finance Company India Private Limited

CIN:L65990MH2010PLC240703.
Website: homefirstindia.com Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com

NOTICE FOR REMOVAL OF PERSONAL BELONGINGS

homefirst

To,

Punita Devi
(Co-Borrower)

Panchdav Kamat

(Principal Borrower) . "

lalmania tola lalpur , lalmania, supaul, supaul, Bihar laimania tola lalpur , lalmania, supaul, supaul,
847452 India Bihar 847452 India

As per the Demand Notice dated 12/01/2022, the borrowers Panchdav Kamat, Punita Devi failed to repay the amount of Rs.
8,97,681/- (Rupees Eight Lac Ninety-Seven Thousand Six Hundred and Eighty-One Only). Thus, the Authorised Officer has taken
possession of the property described herein below in exercise of powers conferred on him under section 13(4) of the said Act read with
rule 8 and 9 of the said rule on this 21st March, 2022.
Itis hereby notified that there are goods/movables/personal property lying in the said property and the same shall be removed
within 7 days from the date of this notice. If the said goods are not removed from the property, they shall be sold/disposed following
the due procedure of law. HOME FIRST shall not be responsible for any loss resulting from storage of property in compliance with the
statute, for the cost and consequence of which you alone will be responsible.
You are hereby notified that you must contact the Authorised Officer (Shri Amit - 8587942234) and arrange for the removal of the
personal property from the property mentioned below within seven days from the date of this Notice.
This Public Notice is issued without prejudice to the rights of HOME FIRST to recover the up-to-date outstanding dues from you.
Description of the Inmovable Property

Flat-196, Block-A, Khasra no -920, chappraula, House on Plot no -196-A, Preet Vihar, Village - Chappraula, Paragana and
Tehsil - Dadri, Ghaziabad Uttar Pradesh 201005

Sd/- Authorized Officer,
Home First Finance Company India Private Limited

Place: Ghaziabad
Date: : 20-05-2022

APRIGLOBAL CAPRI GLOBAL HOUSING FINANCE LIMITED

HOUSING FINANCE LIMITED Registered & Corporate Office :- 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013
Circle Office :- Capri Global Capital Limited 2nd Floor ,3B Pusa Road Rajendra Place, New Delhi-110005

Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement Of Security Interest Act,
2002 read with Rule 3 (1) of the Security Interest (Enforcement) Rules, 2002. The undersigned is the Authorised Officer of
Capri Global Housing Finance Limited .(CGHFL) under Securitisation And Reconstruction Of Financial Assets And Enforcement of
Security Interest Act, 2002 (the said Act). In exercise of powers conferred under Section 13(12) of the said Act read with Rule
3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued Demand Notices under section 13(2) of
the said Act, calling upon the following Borrower(s) (the “said Borrower(s)"), to repay the amounts mentioned in the respective
Demand Notice(s) issued to them that are also given below. In connection with above, Notice is hereby given, once again, to
the said Borrower(s) to pay to CGHFL, within 60 days from the publication of this Notice, the amounts indicated herein below,
togetherwith further applicable interest from the date(s) mentioned below till the date of payment and/or realization, payable
under the loan agreement read with other documents/writings, if any, executed by the said Borrower(s). As security for due
repayment ofthe loan, the following assets have been mortgaged to CGHFL by the said Borrower(s) respectively.

S.N Name of the Borrower(s)/ Demand Notice Description of secured asset
Guarantor(s) Date and Amount (immovable property)

1. |(Loan Account No. LNHLOKH000022150 11-05-2022 All Piece and Parcel of Eastern Portion of Plot No. 10,
and LNHEOKH000022485 Rs. area admeasuring 50 Sq Yds., Khasra No. 18/15/2,
Okhla Branch) 14,31,002/- Village Goncchi, Parvatiya Colony, Tehsil Ballabhgarh,
Aman Preet Singh (Borrower) s District Faridabad, Haryana. Boundaries as under :-
Rajvinder Kaur, Igbal Singh (Co-Borrower) East :- Dead end Gali , West :- Vacant Plot, North :-

Other’s Property, South :- Gali 15" ft

2. |(Loan Account No. 10-05-2022 All Piece and Parcel of Flat No. 101, First Floor, (MIG
LNCGHOKHHL0000000341 Rs. Front Side), Built up on Plot No. B-9, Khasra No. 1210
Okhla Branch) 12,54,001/- Min, residential colony known as Hayat Enclave,
Arpan Saini (Borrower) et Pargana Loni, Tehsil and District Ghaziabad, Uttar
Renu Saini, (Co-Borrower) Pradesh.

3. |(Loan Account No. 10-05-2022 All Piece and Parcel of Flat No. GF-03, Ground floor,
LNCGHIJHNHL0000001129 Rs. (LIG, Left hand Back side), Plot No. F-38, SLF Ved Vihar,
Pusa Road Branch) 11,60,587 - Pargana Loni, District Ghaziabad, Uttar Pradesh.

Stella Samaul (Borrower) i
Samaul Paul (Co-Borrower)

If the said Borrowers shall fail to make payment to CGHFL as aforesaid, CGHFL shall proceed against the above secured assets
under Section 13(4) of the Act and the applicable Rules, entirely at the risks of the said Borrowers as to the costs and
consequences. The said Borrowers are prohibited under the Act from transferring the aforesaid assets, whether by way of sale,
leaseor otherwise without the prior written consent of CGHFL. Any person who contravenes or abets contravention of the
provisions of the said Actor Rules made the reunder, shallbe liable for imprisonment and/or penalty as provided under the Act.
Place :- DELHI/NCR Date :- 21.05.2022 Sd/- (Authorised Officer) For Capri Global Housing Finance Limited

12
13
14

Place: Simbhaoli (Hapur), India
Date : May 20, 2022

Eman

# Refer Note no.11

Notes :

The above is an extract of the detailed format of financial results for the quarter and year ended March 31, 2022 filed with the Stock
Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of
financial results for the quarter and year ended March 31, 2022 are available on the Stock Exchange websites (www.bseindia.com and
www.nseindia.com) and the Company's website (www.simbhaolisugars.com).

For the Year ended March 31, 2022 and in earlier years, the Company has incurred losses due to high sugarcane costs fixed by the
state government, and comparatively lower prices of finished sugar due to higher production which are determined by the market
forces based on demand-supply situation and other market dynamics. Due to above-stated external factors, the Company had incurred
huge losses in past resulting in complete erosion of it's net worth. This has resulted in delay in meeting the payment obligations to the
lenders and sugarcane farmers in terms of their respective agreements and understanding. Although, the operations of the Company
remained intact at sub-optimum levels over the years and it has been continuously striving for improvement in operation efficiency in
form of improvement in sugar recovery, reduction in overheads and other costs etc. The Company has successfully started crushing
for Sugar season 2021-22 in all of its three sugar mills.

Recognizing the status of the sugar industry, the state and central governments have taken a number of measures to improve the
financial health, support for liquidation of cane arrears, fixing minimum obligation for exports to manage the sugar inventory and
providing subsidy to compensate export expenses, fixing minimum support price of sugar, and mandatory blending of ethanol with
petrol with long term tendering and providing remunerative price of ethanol etc. All these measures specifically ethanol blending
programme, have resulted in revival of the sugar industry but the Company is continuing to suffer on account of non-availability of
sufficient sugar cane, commensurate to its capacities, in two of its sugar mills on account of delayed payment of sugar cane prices
which resulted in the diversion of sugar cane in the command areas to the other adjoining sugar mills.

On account of delays in servicing of loans, certain lenders to the Company have initiated recovery proceedings at various forums,
including filing of applications before the Hon'ble National Company Law Tribunal (NCLT) under Section 7 of the Insolvency and
Bankruptcy Code, 2016 in addition to approaching Debt Recovery Tribunals in Delhi and Uttar Pradesh as well. One of the lenders had
declared the Company and Guarantors to the credit facility, as Willful Defaulters, such impugned order has been Set Aside by Hon’ble
Punjab and Haryana High court at Chandigarh. Against a criminal complaint filed by one of the lenders, the Enforcement Directorate
had passed an Attachment Order on certain assets of the Company to the extent of Rs. 109.80 Crore, against which the Company has
preferred an appeal with the appropriate authority and the matter is sub-judice. Enforcement Directorate had proceeded to take the
constructive possession of the Attached Property on which an interim stay has been granted by the Hon’ble Appellate Tribunal.

The Company is continuing to pursue a comprehensive debt resolution proposal with all the lenders. The majority of commercial
lenders have shown their inclination to accept the debt resolution proposal and accepted the Earnest Money offered thereof while Debt
realignment proposal was submitted to other lenders against which SSL had initiated the repayments, pending approval of respective
lenders. Revised and improved debt resolution proposal given to commercial lenders on bilateral basis is under consideration while
application filed with the Hon’ble NCLT Bench, Allahabad is being heard.

Considering the steps initiated for achieving turnaround of the Company and sugar sector, ongoing discussions with the lenders for
resolution of their dues and continuing manufacturing operations in near foreseeable future with improved operational efficiency, these
financial statements are continued to be presented on going concern basis, which contemplates realization of assets and settiement of
liabilities, in the normal course of business. Accordingly, property, plant and equipment's are continued to be stated at carrying amount
without testing for impairment, if any.

In preparation of these financial results for the quarter and Year ended March 31, 2022, the Company has taken into account the
possible impact of COVID-19, if any.

The credit facilities availed by the Company have been classified as non-performing assets (NPA) by all the lenders and interest
thereon is not being charged to the loan accounts by commercial lenders as per RBI's circular. The Company has submitted
comprehensive debt resolution proposals with all the lenders to commensurate with its future cash flows, including infusion by strategic
investor, promoters and internal accruals which contemplates the total waiver of interest. The majority of commercial lenders have
shown their inclination to accept the debt resolution proposal (OTS Proposal) of the Company and accepted the offered Eamest
Money Deposit offered thereof. Accordingly, the Interest expenses on credit facilities pertaining to commercial lenders, for the quarter
and year ended March 31, 2022 amounting to Rs. 4,037.32 lacs and Rs. 17,013.85 lacs respectively (previous quarter and year ended
March 31, 2021 amounting to Rs. 4,295.34 lacs and Rs. 15,461.02 lacs) has not been recognized in profit and loss account. An
accumulated amount of Rs. 69,929.48 lacs towards accrued interest has not been provided for in the books of accounts as on March
31, 2022.

The Hon'ble High Court of Uttar Pradesh had directed the state government to determine the interest liability for the period of delayed
payments of sugarcane price to cane growers for the sugar seasons 2012-13 to 2014-15 by the UP sugar industry. The Company has
received a notice for payment of interest on delayed payment of cane price for sugar season 2012-13, and Company had made a
representation against the aforesaid demand notice with the Cane Commissioner based on past practice of waiver/non-levying of any
interest on account of delayed payment of cane price. Considering the above, no provision towards the interest on delayed payment of
cane price for the aforesaid and subsequent sugar seasons has been made in the accounts. Since, no demand notices have been
raised on the Company, except for sugar season 2012-13, the amount of interest on account of delayed payment of cane price not
provided for in the accounts, could also not be quantified.

Integrated Cashtech Consultants Private Limited (ICCPL’), a subsidiary company had recognized revenue of Rs. 462.57 Lacs in the
financial year 2020-21 as unbilled revenue in respect of certain customers in accordance with the terms of agreements entered into
between ICCPL and its customers as the customers had not accepted the claims of ICCPL, on account of certain disputes. ICCPL
moved to arbitration for the settlement of disputes and expects that the matter will be settled in its favour. Accordingly, unbilled revenue
had been carried on at the same amount and the final adjustments, if any, will be made after the settiement with the parties. The
statutory auditors have given qualified opinion on the audited financial statements of ICCPL for the year ended March 31, 2022, on
non-provision of credit loss and of probable estimated loss arising on the settlement of the aforesaid unbilled revenue

In the audited financial statements of Simbhaoli Power Private Limited (‘SPPL’) for the year ended March 31, 2021, the statutory
auditor of the SPPL has drawn Emphasis of Matter in respect of following “During the year ended March 31, 2021, Uttar Pradesh
Electricity Regulatory Commission (UPERC’) has notified UPERC (Captive and Renewable Energy Generating Plants) Regulations,
2019 ('CRE Regulations, 2019') which has, inter alia, reduced the tariff applicable to bagasse-based generation plants operating in the
state of Uttar Pradesh w.e.f. April 1, 2019. SPPL, along with bagasse-based co-generators operating in the State, have filed a writ
petition with Hon'ble High Court of Allahabad, Lucknow Bench, challenging CRE Regulations, 2019 which have been accepted by the
Court. Based on the writ petition filed and legal opinion obtained, SPPL has recorded revenue from operations for the period from April
2019 to September 2019 at pre CRE Regulations, 2019 tariff instead at the reduced tariff as per CRE Regulations, 2019. W.e.f.
October 1, 2019, SPPL has accounted for sale of power to Uttar Pradesh Power Corporation Ltd. (UPPCL), the customer at reduced
tariff rate under protest and subject to outcome of Hon'ble High Court decision on writ petition.

SPPL’s computation, shows that revenue from operations for year ended March 31, 2020 would have been lower by Rs. 683 lacs, if
accounted for at or basis reduced tariff as per CRE Regulations, 2019. The statutory auditors have also reported that the above
condition indicate the existence of Material certainty in relation to tariff under CRE Regulation 2019, and its consequential impact on
the Ind AS financial statements including impairment of PPE, if any.

The statutory auditors have also reported that due to reduction in tariff, the SPPL is incurring losses and considering it and other
factors, material uncertainty exists that may cast significant doubt about the SPPL's ability to continue going concern.

In the consolidated financial results of the Company for quarter and year ended March 31, 2022 and for all the preceding quarters, the
financial results of SPPL, a material subsidiary has not been consolidated, as the financial results of SPPL have not been yet finalized
and approved till date.

The transactions entered into between the Company and SPPL for year ended March 31, 2022, which have not been eliminated in the
consolidated financial results, have resulted in increase in the total revenue by Rs. 2,979.38 lacs and total expenses by Rs. 1200.25
lacs. Further, increase in the balances of subsidiary of Rs. 2,049.39 lacs have been included in the consolidated balance sheet in the
respective asset heads.

The standalone results are available on Company’s website www.simbhaolisugars.com. The particulars in respect of standalone
results are as under:

(Rs. in lacs)
Quarter ended Year ended

Particulars of standalone 31.03.2022 31.12.2021 31.03.2021 | 31.03.2022 | 31.03.2021

Net Sales/Income from operations (Net) 34,181.36 | 25,396.09 | 42,587.59 | 113,478.17 [126,277.59
Profit/(Loss) before tax 2,058.92 (87.47) 2,521.48 (922.44) (443.07)
Profit/ (Loss) after tax 1,961.67 (87.47) 2,521.48 | (1,019.69) (443.07)
Other Comprehensive Income 84.05 - 10.59 84.05 10.59
Total Comprehensive Income 2,045.72 (87.47) 2,532.07 (935.64) (432.48)
EBITDA 3,652.54 | 1,355.78 | 4,179.55 5,184.76 | 6,170.66

The Figures for the previous year ended March 31, 2021 have been restated in on account of consolidation of audited financial results
of SPPL for the year ended March 31, 2021 as disclosed in note no. 8 of financial results published on February 12, 2022. The earlier
consolidated financial statements were published by consolidating the financial statements for the year ended March, 31, 2020 because
the audited financial statements for the year end March 31, 2021 of SPPL was not available for consolidation.
The figures for last quarter are the balancing figures between the audited figures in respect full Financial year and the published
unaudited year to date figures up to the third quarter of the financial year. Accordingly, the figures for the quarter ending March 31,
2021 included the results of SPPL for the complete financial year 2020-21 because the same was not consolidated up to quarter
ending on December 31, 2020.
Exceptional items represent write-off of Goodwill during the periods.
Sugar, one of the major business of the Company, is a part of seasonal industry. The result may Vary from quarter to quarter.
The previous periods figures have been regrouped/rearranged to make it comparable on account of amendments made in Schedule |1l
of Companies Act 2013 effective from financial year 2021-22.
The above results were reviewed and recommended by the Audit Committee and approved by the Board of Directors of the Company
at their respective meetings held on May 20, 2022.
For Simbhaoli Sugars Limited
Sd/-
Gursimran Kaur Mann
Managing Director
DIN: 00642094
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Indiabulls Housing Finance Limited
Extract of Consolidated Audited Financial Results for the quarter and year ended March 31, 2022
(% in Crores)
Quarter ended Year ended Quarter ended
Sr. .
No. Particulars 31.03.22 31.03.22 31.03.21 31.03.21
(Audited) (Audited) (Audited) (Audited)
1. | Total income from operations 2,189.31 8,983.31 9,927.42 2,371.71
2. | Net Prqfit/ (Loss) for the pel_'iod (l?efore Tax, 37247 155577 1.561.66 356.83
Exceptional and/or Extraordinary items)
3. | Net Prqfit/ (Loss) for the pel_'iod b_efore Tax (after 37247 1555.77 1.561.66 356.83
Exceptional and/or Extraordinary items)
4. | Net Profit / (L_oss) for the period af_ter Ta_x 306.75 1,177.74 1,201.59 276.23
(after Exceptional and/or Extraordinary items)
5. | Total Comprehensive Income for the period [Comprising
Profit / (Loss) for the period (after tax) and Other 297.73 1,298.12 499.84 250.54
Comprehensive Income (after tax)]
Equity Share Capital 89.11 89.11 89.07 89.07
Earnings per Share (EPS)
*(EPS for the quarters are not annualised)
-Basic (Amount in %) 6.88 26.42 27.72 6.20
-Diluted (Amount in %) 6.88 26.34 27.72 6.19

Notes:

1. The above results have been reviewed by the Audit Committee on May 19, 2022 and subsequently approved at the meeting of the Board

of Directors held on May 20, 2022.

2. The financial results have been prepared in accordance with Ind AS, notified under Section 133 of the Companies Act, 2013 read with
Companies (Indian Accounting Standards) Rules 2015, as amended from time to time, and other accounting principles generally

accepted in India.

3. Key Standalone Financial Information:

(% in Crores)

Quarter ended Year ended Quarter ended
Particulars 31.03.22 31.03.22 31.03.21 31.03.21
(Audited) (Audited) (Audited) (Audited)
Total Income 1,785.45 7,777.7 8,752.79 2,141.58
Profit before Tax 302.12 955.9 1,392.17 532.07
Net Profit after Tax 209.11 696.11 1,058.46 405.67

4. The above is an extract of the detailed format of Quarterly / Annual Financial Results filed with the Stock Exchanges under Regulation 33
of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Quarterly / Annual Financial Results
are available on the Company's website (http://www.indiabullshomeloans.com) and on the website of BSE (http://www.bseindia.com) and

NSE (http://www.nseindia.com).

5. Figures for the prior year / period have been regrouped and / or reclassified wherever considered necessary.
Registered Office: M-62&63, First Floor, Connaught Place, New Delhi- 110 001.

(CIN: L65922DL2005PLC136029)

Place : Mumbai
Date : May 20, 2022

For and on behalf of the Board of Directors

Gagan Banga
Vice-Chairman, Managing Director & CEO
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Indiabulls Commercial Credit Limited
(Formerly known as Indiabulls Infrastructure Credit Limited)

Extract of Audited Standalone Financial Results for the quarter and year ended March 31, 2022

Statement of Standalone Audited Results for the quarter and year ended March 31, 2022

(X in Crores)

o | Quarter Quarter
No. | Particulars 31.03.22 | 31.0322 | 31.03.21 31.03.21
(Audited) (Audited) (Audited) (Audited)
1. | Total Income from Operations 591.07 1,833.08 1,619.41 363.33
2. yfltizz'g@réi(rll_:rsysi)tef;r)l:st;}e period (before Tax, Exceptional and/ 85.46 612.54 152.79 (190.07)
3. Ereltiigfgrgi(rl;gssi)t;?]:st?e period before tax (after Exceptional and/ 85.46 612.54 152.79 (190.07)
4. g‘reltzzl;ggtréi(rl;:rsysi)t;%:st;]e period after tax (after Exceptional and/ 117.33 508.22 139.04 (138.92)
> | forihe poriod (afer 1x) and Other Gomprehonaive Incems (afer iax)] 11720 | 50808 | 13032 | (138.98)
6. | Paid-up Equity Share Capital 247.80 247.80
7. | Reserves excluding Revaluation Reserves
(as per balance sheet of previous accounting year) 4,817.04 4,305.40
8. | Securities Premium Account 3,249.40 3,249.40
9. | Net worth 5,064.84 4,553.20
10. | Debt Capital / Outstanding Debt 7,563.21 7,823.05
11. | Outstanding Redeemable Preference Shares - -
12. | Debt Equity Ratio 1.49 1.72
13. | Earnings per Share (EPS) before extraordinary items
*(EPS for the quarters are not annualised)
-Basic (Amount in ) 4.73 20.51 5.61 (5.61)
-Diluted (Amount in ) 473 20.51 5.61 (5.61)
-Face Value (Amount in %) 10.00 10.00 10.00 10.00
Earnings per Share (EPS) after extraordinary items
*(EPS for the quarters are not annualised)
-Basic (Amount in ) 4.73 20.51 5.61 (5.61)
-Diluted (Amount in ) 4.73 20.51 5.61 (5.61)
-Face Value (Amount in ) 10.00 10.00 10.00 10.00
14. | Capital Redemption Reserve (3 in Crores) 4.00 4.00
15. | Debenture Redemption Reserve (% in Crores) 8.36 247.05
16. | Debt Service Coverage Ratio Not Applicable, being an NBFC
17. | Interest Service Coverage Ratio Not Applicable, being an NBFC

Notes:

1. The above results have been reviewed by the Audit Committee on May 19, 2022 and subsequently approved at the meeting of the Board

of Directors held on May 20, 2022.

2. This audited financial results of the Company for the year ended March 31, 2022 has been prepared in accordance with the requirement of
Regulation 52 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 as amended from time to time.

3. The above is an extract of the detailed format of Quarter ended / Annual Financial Results filed with the Stock Exchanges under Regulation
52 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Quarter ended / Annual Financial

Results are available on the Company's website
(http://www.bseindia.com) and NSE (http://www.nseindia.com).

(http://www.indiabullscommercialcredit.com)

and on the website of BSE

4. Figures for the prior year / period have been regrouped and / or reclassified wherever considered necessary.
Registered Office: M-62&63, First Floor, Connaught Place, New Delhi - 110 001.

(CIN: U65923DL2006PLC150632)

Place : Mumbai
Date : May 20, 2022

For and on behalf of the Board of Directors

Rajiv Gandhi
Managing Director & CEO

JTEKT
sicae sfear fefacs

(CIN — L29113DL1984PLC018415)

TSl BT : goluh—6, SHUBTY, 21, IRIEHI s, T3 faeei -110001.
B TR : 011-23311924, 23327205, $—e: investorgrievance@jtekt.co.in; qqTST: www.jtekt.co.in

31 @rd, 2022 @) w3k 9 ¥ guTwd vd W siafd fwha wRuml @1 faavo

. F— JTRd gl
A @ o ¥, R wR gRed IR ) ( e 4, Rar of R R 32)
Rt W 9y wa e e o w
31.03.2022 31.12.2021] 31.03.2021 | 31.03.2022| 31.03.2021 | 31.03.2022 31.12.2021] 31.03.2021 31.03.2022 | 31.03.2021
1. | g o 47,895.93 | 42,050.32| 47,769.31 |1,62,083.54|1,35,798.25| 47,239.22| 41,503.44 | 47,148.59|1,59,902.61 | 1,33,842.25
2. | ¥afd &g R Y@ Y ¥ (@A F_i A ) 2,274.89| 1,768.36| 322951 519795 1,768.01 2,654.54| 2,141.30| 3,609.00| 6,29547| 2,050.62
3. | o/af B PR G@ Yg ¥ (3IUaIE WRl B geEm) 1,751.05| 1,768.36| 3,229.51| 4,520.43| 1,768.01 2,130.70| 2,141.30| 3,609.00| 5617.95| 2,050.62
4. | @ &g IR AN YE ™ QIUaE HEl B IeE) 1,273.72 1,306.33| 2,383.72( 3,313.69 123173 154855 1,584.55| 2,667.09( 4,111.87| 1,368.87
5. | orafy &g g AR I 1,251.86| 1,312.89| 241674 3,311.53| 1,199.51 1,534.22| 1,593.85| 2,719.99| 4,12544| 1,347.58
[ orafd 2g a9 (R uEm) den o
waaeft T (@R uwETd))
6. | Tew ST TR goN 2,444.80| 2,444.80 2,444.80| 2444.80| 2,444.80| 2444.80| 2444.80| 2,444.80| 2444.80( 2,444.80
(@ifra qoa % 1/- wfy TR)
7. | o= A Srarfe siafa e 9 aRRia @ - - -| 58,223.72| 55,278.90 - - -| 60,738.30| 57,408.62
(RIS F9 BIGHR)
8. | o ufa IrR (Edivw)
(@ifrd g g 1~ Uy IR) ([T 7Y sraTfiea)
@) 1= 0.52 0.53 0.98 1.36 0.50 0.58 0.59 1.04 1.51 0.48
(@) agad 0.52 0.53 0.98 1.36 0.50 0.58 0.59 1.04 1.51 0.48
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FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF Adjoin Dreamprojects & Agro Pvt. Ltd

RELEVANT PARTICULARS
1. Name of corporate debtor Adjoin Dreamprojects & Agro Pvt. Ltd
2. Date of incorporation of corporate debtor 19-09-2013
3. Authority under which corporate debtor is | ROC—New Delhi
incorporated / registered
4, Corporate Identity No. / Limited Liability | U70101DL2013PTC258100
Identification No. of corporate debtor
5. Address of the registered office and principal | Registered Office: C-14, Basement, Greater
office (if any) of corporate debtor Kailash Enclave-1, New Delhi 110048.
Also at- 702-704, D-Mall, Netaji Subhash Place,
Pitam Pura. Delhi—110034
6. Insolvency commencement date in respect of | May 17, 2022
corporate debtor (order received through email on 18.05.2022)
7. Estimated date of closure of insolvency resolution | November 13, 2022
process
8. Name and registration number of the insolvency | Mr. Jaswant Singh
professional acting as interim resolution | IP REGISTRATION No.- IBBI/IPA-002/IP-
professional N00372/2017-18/11135
9. Address and e-mail of the interim resolution | 70/15, 2" Floor, Ashok Nagar, New Delhi 110018
professional, as registered with the Board Email id- csjaswantsingh@gmail.com
10. | Address and e-mail to be used for correspondence | IRP- Jaswant Singh
with the interim resolution professional Add:- 70/15, 2™ Floor, Ashok Nagar, New Delhi
110018
Email- cirp.adap@gmail.com
11. | Last date for submission of claims
1°tJune, 2022 (14 days from the date of the receipt
of the Order)
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to act | Not Applicable
as Authorised Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and Weblink: https://ibbi.gov.in/downloadform.html
(b) Details of authorized representatives
are available at: NA- based on available records




Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Adjoin Dreamprojects & Agro Pvt. Ltd on 17" May,
2022. (Order was received through email on 18" May 2022 from Hon'ble Court officer, NCLT ).

The creditors of Adjoin Dreamprojects & Agro Pvt. Ltd, are hereby called upon to submit their claims
with proof on or before 1st June, 2022 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to act as authorised representative of the class in Form CA.:- NOT APPLICABLE

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional:

JASWAN s
TSINGH  cute 2022050
(Jaswant Singh)

IP REGISTRATION No.- IBBI/IPA-002/1P-N00372/2017-18/11135
Interim resolution Professional

In the matter of Adjoin Dreamprojects & Agro Pvt. Ltd

Date: 20.05.2022
Place: New Delhi



